
FORM G  
 

INVITATION FOR EXPRESSION OF INTEREST FOR  

‘Vetshield International Private Limited’ 
OPERATING IN TRADING OF STEEL AND CABLE PRODUCTS, MAHARASHTRA  

 

 (Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of 
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the corporate debtor along with 
PAN & CIN / LLP No. 

  Vetshield International Private Limited 
  PAN: AAECV6076E 
  CIN: U51101MH2013PTC249023 

2. Address of the registered office 
(as per MCA records) 

Flat No 17, 4th Floor, A Wing, Jeevan Suddha CHS, 
Plot No. 19, C. D. Barfiwala Road Andheri West, 
Mumbai, Maharashtra, India, 400058. 

3. URL of website 
 

NA 

4. Details of place where majority of fixed 
assets are located 

As per the information available there are no Fixed 
Assets of the Corporate Debtor. 

5. Installed capacity of main products / 
services  
 

NA 

6. Quantity and value of main products / 
services sold in last financial year 

Nil 

7. Number of employees / workmen Nil as per the information available. 
8. Further details including last available 

financial statements (with schedules) of 
two years, lists of creditors are available at 
URL: 
 

The details as available can be sought by sending 
an email on vetshield.ibc@gmail.com  and / or 
Virtual Data Room in accordance with the 
provisions of the Code and Regulations made 
thereunder.    9. Eligibility for resolution applicants under 

section 25(2)(h) of the Code is available at 
URL: 

The detailed invitation for expression of interest 
which shall include the eligibility for resolution 
applicants under Sec 25(2)(h) of the Code can be 
sought by sending an email on 
vetshield.ibc@gmail.com   
      10. Last  date  for  receipt of  expression  of  

interest 
April 19, 2025 

11. Date of issue of provisional list of 
prospective resolution applicants 

April 29, 2025 

12. Last date for submission of objections to 
provisional list 
 

May 04, 2025 

13.  Date of issue of final list of prospective 
resolution applicants 

May 14, 2025 

14. Date of issue of information memorandum, 
evaluation matrix and request for resolution 
plans to prospective resolution applicants. 

May 19, 2025 

15. Last date for submission of resolution plans June 18, 2025 

16. Process email id to submit EOI  vetshield.ibc@gmail.com  

 
 



 
Kshitiz Gupta 
Resolution Professional of Vetshield International Private Limited 
Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140 
AFA Valid Till: December 31, 2025 
 

Address & email id registered with IBBI:  
F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,  
Kandivali East, Mumbai - 400101 
 
Email Address- kshitiz.ca@gmail.com 
 
Process specific email id for correspondence: vetshield.ibc@gmail.com  
 
Date: April 04, 2025 
Place: Mumbai 
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Franklin Templeton Mutual Fund
One International Centre, Tower 2, 12th & 13th Floor, Senapati Bapat Marg, Elphinstone (West) Mumbai -400013

Addendum to the Scheme Information Document of Franklin India Floating Rate Fund

Franklin Templeton Mutual Fund proposes to change certain scheme features of Franklin India Floating Rate Fund (the Scheme) effective May 12, 2025. Given below are the changes in
feature of the Scheme :

Disclosures under
the section “How
will the scheme
allocate its
assets?”**

Current Features Proposed Features

The cumulative gross exposure through equity, debt and derivative positions
(including commodity and fixed income derivatives), repo transactions and
credit default swaps in corporate debt securities, Real Estate Investment Trusts
(REITs), Infrastructure Investment Trusts (InvITs), other permitted
securities/assets and such other securities/assets as may be permitted by SEBI
from time to time) should not exceed 100%of the net assets of the scheme.

The cumulative gross exposure through debt and derivative positions (including
fixed income derivatives), repo transactions and credit default swaps in
corporate debt securities, Real Estate Investment Trusts (REITs), Infrastructure
Investment Trusts (InvITs), other permitted securities/assets and such other
securities/assets as may be permitted by SEBI from time to time) should not
exceed 100%of the net assets of the scheme.

Sl. No

1. 1.

Type of Instrument Percentage of exposure Circular references* Sl. No Type of Instrument Percentage of exposure Circular references*

Derivatives for
hedging and
rebalancing
purposes

Up to a maximum of
65% of net assets.
Investment in
derivatives including
imperfect hedging
using Interest Rate
Futures shall be in line
with the guidelines
prescribed by SEBI
from time to time. The
exposure limit per
scrip/instrument shall
be to the extent
permitted by the SEBI
Regulation for the time
being in force. These
limits will be reviewed
by the AMC from time
to time.

Para 12.25 of SEBI
Master Circular dated
June 27, 2024.

Derivatives for
hedging and
rebalancing
purposes

Up to a maximum of
100% of net assets.
Investment in
derivatives including
imperfect hedging
using Interest Rate
Futures, Interest Rate
Swaps and any other
derivatives instrument
as prescribed by SEBI
from time to time.
The exposure limit
per scrip/instrument
shall be to the extent
permitted by the
SEBI Regulation for
the time being in
force. These limits
will be reviewed by
the AMC from time to
time.

Para 12.25 of SEBI
Master Circular dated
June 27, 2024.

** Considered as Fundamental Attribute Change

Aforesaid change in scheme features constitute change in fundamental attributes of the Scheme in accordance with Regulation 18 (15A) of SEBI (Mutual Funds) Regulation, 1996. In terms
of prevailing regulatory requirements, investors in the Scheme are given an option to exit at the prevailing Net Asset Value (NAV) without any exit load, in case they do not wish to continue in this
Scheme in view of the change in the fundamental attributes. The period of this no load exit offer is from April 10, 2025 to May 9, 2025 (both days inclusive). The redemption request for this
purpose may be submitted at any of Official Points of Acceptance of Transactions (OPAT) of Franklin Templeton Mutual Fund, and the NAV applicable will be based on the day and time the
application is received at any of the designated OPAT. Unitholders who do not exercise the exit option on or before 3.00 pm onMay 9, 2025 would be deemed to have consented to the proposed
change.

However, the exit option without load will not be available to investments in the Schememade on or after April 10, 2025. Unitholders who have pledged their units will need to procure a release
of their pledge prior to submitting their redemption request.

The changes in scheme features have been approved by the Board of Directors of the Franklin Templeton Asset Management (India) Pvt. Ltd. (investment manager for schemes of Franklin
TempletonMutual Fund) and Franklin Templeton Trustee Services Pvt. Ltd. (the Trustee to the schemes of Franklin TempletonMutual Fund).

All the other terms and conditions of the Scheme Information Document of the Scheme, read with the addenda issued from time to time, will remain unchanged.

This addendum forms an integral part of the Scheme Information Document and Key Information Memorandum issued for the Scheme, read with the Addenda.

This addendum is dated April 3, 2025.

For Franklin Templeton Asset Management (India) Pvt. Ltd.
(Investment Manager of Franklin Templeton Mutual Fund)

Sd/-

Authorized Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Registered Office: 12th Floor, Narain Manzil, 23, Barakhamba Road, New Delhi - 110 001.
Corporate Office: ONE BKC, A -Wing, 13th Floor, Bandra-Kurla Complex,

Bandra (East), Mumbai - 400 051; Tel.: +91 22 2652 5000, Fax: +91 22 2652 8100,
Website: www.icicipruamc.com, Email id: enquiry@icicipruamc.com

Central Service Office: 2nd Floor, Block B-2, Nirlon Knowledge Park, Western Express
Highway, Goregaon (E), Mumbai - 400 063. Tel.: 022 2685 2000 Fax: 022 26868313

ICICI Prudential Asset Management Company Limited
Corporate Identity Number: U99999DL1993PLC054135

Notice to the Investors/Unit holders of ICICI Prudential Equity Arbitrage Fund and
ICICI Prudential Multi-Asset Fund (the Schemes)

Notice is hereby given that ICICI Prudential Trust Limited, Trustee to ICICI Prudential
Mutual Fund has approved the following distribution under Income Distribution cum
capital withdrawal option (IDCW option) of the Schemes, subject to availability of
distributable surplus on the record date i.e. on April 8, 2025*:

Name of the Schemes/Plans Quantum of IDCW
(` per unit) (Face value

of ` 10/- each)$#

NAV as on
April 2, 2025
(` Per unit)

ICICI Prudential Equity Arbitrage Fund

IDCW 0.0500 15.0447

Direct Plan – IDCW 0.0500 17.1632

ICICI Prudential Multi-Asset Fund

Monthly IDCW 0.1600 33.0888

Direct Plan – Monthly IDCW 0.1600 54.6879

$ The distribution will be subject to the availability of distributable surplus and may
be lower depending upon the extent of distributable surplus available on the record
date under the IDCW option of the Schemes.

# Subject to deduction of applicable statutory levy, if any

* or the immediately following Business Day, if that day is a Non – Business Day.

The distribution with respect to IDCW will be done to all the unit holders/beneficial
owners whose names appear in the register of unit holders/Statement of beneficial
owners maintained by the Depositories, as applicable under the IDCW option of the
Schemes, at the close of business hours on the record date.

It should be noted that pursuant to payment of IDCW, the NAV of
the IDCW option of the Schemes would fall to the extent of payout
and statutory levy (if applicable).

For ICICI Prudential Asset Management Company Limited
Place: Mumbai Sd/-
Date : April 3, 2025 Authorised Signatory

No. 004/04/2025

To knowmore, call 1800 222 999/1800 200 6666 or visit www.icicipruamc.com

Investors are requested to periodically review and update their KYC details alongwith
their mobile number and email id.

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness
Programs across the country. To knowmore about it, please visit https://www.icicipruamc.com

or visit AMFI’s website https://www.amfiindia.com

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

BAYER CROPSCIENCE LIMITED
CIN: L24210MH1958PLC011173
Regd. Office: Bayer House, Central Avenue,
Hiranandani Estate, Thane (West) - 400 607.
Tel No: 022-2531 1234 • Email: ir_bcsl@bayer.com
Website: www.bayer.in

DECLARATION OF THE RESULTS OF POSTAL BALLOT

Pursuant to Section 108 and Section 110 of the Companies Act, 2013
(the ‘Act’) read with Rule 20 and Rule 22 of Companies (Management and
Administration) Rules, 2014, approval of members of the Company was
sought through Postal Ballot vide the Postal Ballot Notice dated February 11,
2025, for the below mentioned Resolution(s):

Sr. No. Particulars Type of
Resolution

1 Appointment of Mr. Vinit Rajesh Jindal
(DIN: 10849465) as Director of the Company.

Ordinary

2 Appointment of Mr. Vinit Rajesh Jindal
(DIN: 10849465) as Whole-time Director
designated as Executive Director and Chief
Financial Officer of the Company.

Ordinary

3 Appointment of Ms. Jana Marlen Ackermann
(DIN: 10849470) as Non-Executive &
Non-Independent Director of the Company.

Ordinary

Based on the Scrutinizer’s Report dated April 03, 2025, the results of Postal
Ballot, as declared, were as under:

Particulars Number of
Votes %

Votes in the favour of the Resolution set out at Sr. no. 1 37116177 96.9611
Votes against the Resolution set out at Sr. no. 1 1163287 3.0389
Votes in the favour of the Resolution set out at Sr. no. 2 37155336 97.0636
Votes against the Resolution set out at Sr. no. 2 1124037 2.9364
Votes in the favour of the Resolution set out at Sr. no. 3 38152342 99.6630
Votes against the Resolution set out at Sr. no. 3 129009 0.3370

Accordingly, the Resolution(s) as set out in the Postal Ballot Notice were passed
by the Members with majority votes cast in favour of the Resolution(s).

For Bayer CropScience Limited
SD/-

Bharati Shetty
Place: Thane Company Secretary & Compliance Officer
Date: April 04, 2025 (Membership No.: ACS 24199)

HOLY Spirit Thou who
makes me See
Everything and Shows
me the way to Reach
My Ideals, you who
gives me the Divine Gift
to forgive and forget
the Wrongs that is done
unto me and who is in
all instances ofmy life
with me I in this short
Dialogue want to thank
you for everythingand
confirm once more that
I do not want to be
Separated from you,
nomatter how great
the, material desire
may be I want to Be
with you andmy loved
ones in your perpetual
glory forever Amen -
ZDS

0070959307-1

THANKS GIVING

PERSONAL

Attention BUILDERS. Plot
Land available NAVI
MUMBAI Outright JV
Cidco MIDC near
Airport. 8850233848 UNJ.

0050263902-1

BUSINESS OFFERS

BUSINESS
CLASSIFIEDS

''IMPORTANT''
Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P.)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

NOTICE OF LOSS OF SHARE CERTIFICATES

Folio No Name

Certificate

No(s).

Distinctive Nos.

No. of

Shares

44074

76884

47515

617770

47519

617774

5

5

ATIQ/1

For LMW LIMITED

C R SHIVKUMARAN

Company Secretary

Coimbatore

04.04.2025

From To

LMW LIMITED

(Formerly Lakshmi Machine Works Limited)

Regd Office: SRK Vidyalaya Post, Perianaickenpalayam,

Coimbatore -641020, Email Id: secretarial@lmw.co.in, Ph: 0422-7192255

CIN-L29269TZ1962PLC000463

Notice is being given that the following 2 share certificate(s) of the Company consisting in total 10

shares of Rs.100/- each is lost/misplaced and is not traceable.

ATIQUE AHMEDTAYAB MOMIN

J/W

MAIMUNA ATIQUE MOMIN

The above shares have been transferred to Investor Education & Protection Fund Authority as

per IEPF rule. The Shareholder has made a claim with IEPF authority for claiming the above

shares and unclaimed dividends on these shares. Any person who has any claim’s in respect of

the said shares should lodge such claim with the Company at its registered office within 15 days

of publication of this notice, after which no claim will be entertained.

NOTICE

TATA ELXSI LIMITED
Registered Office : ITPB Road, Whitefield, Bengaluru, Karnataka-560048 (INDIA)

Name[s] of holder[s]
Kind of Securities
and face value

No. of
Securities

Distinctive number[s]

SURESH CHAND GUPTA EQUITY SHARE Rs.10.00 100 23446121 TO 23446220

Place: NEW DELHI, Date: 04-04-2025 [Name of holder/Applicant} SURESH CHAND GUPTA

NOTICE is hereby given that the certificate(s) for the undermentioned securities of the Company has
been lost/misplaced and the holder of the said securities / applicant has applied to the Company to
issue duplicate certificate.
Any person who has a claim in respect of the said securities should lodge such claim with the
Company at its Registered Office within 15 days from this date, else the Company will proceed to
issue duplicate certificate[s] without further intimation.

Amit-old pc2
Rectangle
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दिल्ली. दुचाकी उत्पादक कंपनी रहरो
मोटोकॉप्वची माच्वमध्ये एकूि ररक््ी रष्ावला
१२ टक्क्यांनी राढून ५,४९,६०४
यरुनट्र्र पोहोचली. कपंनीन ेमाच्व २०२४
मधय् े४,९०,४१५ राहन ेररकली होती. रहरो
मोटोकॉप्वन ेएका रनरदेनात मह्टल ेआह ेकी,
माच्वमधय् ेदशेातंग्वत बाजारात तय्ाचंी घाऊक
ररक््ी ५,१०,०८६ युरनट््रर पोहोचली,
जी माच्व २०२४ मधील ४,५९,२५७
युरनट््पेक््ा ११ टक्क्यांनी जास्् आहे.
रनय्ावत गेल्या रष््ीच्या तुलनेत ३१,१५८
युरनट््रर्न ३९,५१८ युरनट््रर
पोहोचली आहे. 

सोन्याचा नवा दवक््म 
दिल्ली, वृत््संस्था. अमेररकेचे अध्यक््
डोनाल्ड ट््म्प यांनी जगातील सर्व देशांररर्द््
परस्पर शुल्क लादण्याची घोषिा केली आहे.
त्यामुळे आंतरराष््् ्ीय बाजारात सोन्याच्या
रकमतीत ि््चंड राढ झाली असल्याचे रदसून
येत आहे. मल्टी कमोरडटी एक्सचे्जमध्येही
सोन्याच्या रकमतीत काही ि््मािात राढ
झाली. व्यापार युद््ाच्या धोक्यात सुरर््कत
गुंतरिुकीची राढती मागिी लक््ात घेता,
एमसीएक्सरर सोन्याचा भार ि््रत १० ग््ॅम
९०,७२८ र्पयांरर्न ९१,२३० र्पयांरर
उघडला. नंतर, एमसीएक्सरर
व्यरहारादरम्यान, सोन्याने ९१,४२३ र्पयांची
नरीन ररक््मी पातळी गाठली.चांिीच्या
दकमतीत घसरण : मात्् , या काळात
चांदीच्या रकमतीत काही ि््मािात घट झाली.
मल्टी कमोरडटी एक्सचे्जरर चांदीचा भार
९९,७५३ र्पये ि््रत रकलोरर्न ९९,६५८
र्पये ि््रत रकलोरर उघडला. 

QUICK NEWS#
दहरो मोटोकॉप्मच्या
दवक््ीत १२ %नी वाढ

\दिल्ली, वृत््संस्था. सरकारने एक मोठी
घोषिा कर्न पीपीएफ खातेधारकांना मोठा
रदलासा रदला आहे. अर्वमंत््ी रनम्वला सीतारामन
यांनी सोशल मीरडया प्लॅटफॉम्वरर एक पोस्ट
शेअर करताना देशातील ६ कोटी्हून अरधक
लोकांना रदलासा रदला आहे. सरकारने
अरधसूचनेद््ारे पीपीएफ खात्यांमध्ये नॉरमनी
जोडण्यासाठी रनयमांमध्ये बदल केले आहेत.
अर्वमतं््ी रनम्वला सीतारामन यानंी कव्रटर (आता
एक्स) या सोशल मीरडया प्लॅटफॉम्वरर एका
पोस्टमध्ये म्हटले आहे की काही ररत््ीय संस्रा
पीपीएफ खात्यातील नॉरमनीचे तपशील अपडेट
करण्यासाठी शुल्क आकारत होत्या, परंतु आता
हे काम पूि्वपिे ररनामूल्य केले जाईल. पीपीएफ

खातेधारकांसाठी करण्यात आलेल्या या
बदलाबाबत सरकारकडून अरधसूचनाही जाहीर
करण्यात आली आहे. २ एर््िल २०२५ रोजी
जाहीर करण्यात आलेल्या या अरधसूचनेमध्ये
स्पष््पिे रलरहले आहे की पीपीएफ खात्यातील
नॉरमनी अपडेटररील शुल्क रद्् करण्यात आले

आहे. गव्हन्वमे्ट सेक्वहंग्स ि््मोशन जनरल र्ल्स
२०१८ मधय् ेहा महत््र्पिू्व बदल करणय्ात आला
आह.े यानसुार, आतापय््तं सरकारद््ार ेचालरलय्ा
जािाऱ्या छोट््ा बचत योजनांसाठी नॉरमनी रद््
करण्यासाठी रकंरा बदलण्यासाठी ५० र्पये
शुल्क आकारले जात होते.

अर्समंत्््यांची मोठी घोषणा! चार नॉदमनी जोडण्याची सुदवधा
अर्समंत्््यांनी त्यांच्या सोशल मीपडया पोस्टमध्ये पनयमांमधील बदलांबाबत
सरकारने जाहीर केलेल्या अपधसूचना देखील शेअर केल्या आहेत. पनम्सला
सीतारामन यानंी मह्टले आहे की, नकुतेच पापरत झालेलय्ा बपँकगं दरुस्््ी पवधयेक
२०२५ अंतग्सत नॉपमनी अपडेट फ््ी करण्याव्यपतपरक्त, पीपीएफ खातेधारकांना
त्यांच्या ठेवी, सुरप््ित वस््ू आपण लॉकस्सच्या पेमे्टसाठी ४ नॉपमनी जोडण्याची
सुपवधा देखील देण्यात आली आहे. बहुतेक व्यावसापयक कर बचतीसाठी
पीपीएफमध्ये गुंतवणूक करतात. यामध्ये गुंतवणुकीसोबतच मॅच्युपरटी रक््म

आपण व्याज देखील करमुक्त राहतील. पीपीएफ खात्यातील गुंतवणुकीवर कलम ८०सी अंतग्सत १.५० लाख
र्पयांची कर वजावट उपलब्ध आहे. पीपीएफमधील गुंतवणुकीवर सरकार ७.१ टक््े व्याज देते.

\दिल्ली, वृत््संस्था. ररलायन्स समूहाचे अध्यक््
मुकेश अंबानी यांनी ज्या क््ेत््ात पाऊल ठेरलं रतरं
दबदबा रनम्ावि केला आहे. ररटेलपासून ऑईलपय््ंत
आरि मनोरंजनापासून टेरलकॉमपय््ंत ररलायन्स
समूहातील कंपन्या सर्वच क््ेत््ात आघाडीरर आहे.
ररलायन्स आता आिखी एका नरीन क््ेत््ात एन्ट््ी
करिार आहे. ररलायन्स लरकरच क्वहडीओ गेम्सच्या
जगात ि््रेश करिार आहे. ररलायन्सची संपूि्व
मालकीची उपकंपनी राइज रल्ड्वराइड ही भारतातील
ई-स्पो््ट्स व्यरसायासाठी संयुक्त उपक््म तयार

करिार आहे. यासाठी राइज रल्ड्वराइडने ब्लास्ट ई-
स्पो््ट्स सोबत धोरिात्मक भागीदारी केली आहे.
ररलायन्स इंडसट्््ीजच्या रनरदेनानुसार, ररलायनस् आरि
ब्लास्ट देशातील गेरमंग माक््ेटमध्ये लीरडंग

इटंलेकेचु्अल ि््ॉपट््ी (आयपी) ररकरसत करणय्ासाठी
काम करतील. डेन्माक्कमधील एपीएसची पूि्व मालकी
असलेली उपकंपनी ब्लास्ट जगातील सर्ावत मोठ््ा
स्पध्ाव आयोजकांपैकी एक आहे. 

सन फाम्ास, पाॅवर द््िडच्या शेअस्समध्ये वाढ
बीएसई सेन्सेक्समधील ३० शेअस्सपैकी १३ शेअस्स पहरव्या
रंगात म्हणजेच वाढीसह बंद झाले. यामध्ये पॉवर प््िडच्या
शअेस्समध्य ेसवा्सपधक ४.३४ टक्् ेवाढ झाली आहे. यानतंर सन
फाम्ास, अल्ट््ाटेक पसमे्ट, एनटीपीसी आपण एपशयन पे्टचे
शेअस्स वाढीसह बंद झाले. सेन्सेक्समधील उव्सपरत १७ शेअस्स
आज घसरणीसह बंद झाले. 

नवीन क््ेत्=्ई-स्पो््ट्स व्यवसायासाठी ब्लास्टसोबत हातदमळवणी

जगातील १८ टक््े गेमस्स भारतात
भारतात मैदानावरील खेळांप््माणेच काही दशकांपासून ऑनलाईन गेम्सचीही लोकप््पयता वाढली
आहे. जागपतक स््रावरील एकूण गेमस्सपैकी १८% गेमस्स भारतातील आहे. भारत ही सव्ासत वेगाने
वाढणारी गेपमंग बाजारपेठ आहे. भारताचे गेपमंग माक््ेट १९%  सीएजीआरने वाढून २०२४ मध्ये
३.८ पबपलयन डॉलरवर्न २०२९ पय््ंत ९.२ पबपलयन डॉलरपय््ंत पोहोचण्याचा अंदाज आहे. 

दरलायन्सची गेदमंग क््ेत््ात एन्ट््ी!

\दिल्ली, वृत््संस्था. डोनाल्ड ट््म्प यांच्या टॅररफ
दहशतरादारररोधात अनेक राष््् ् एकत्् येत आहेत.
अमेररका आरि चीन या जगातील २ मोठ््ा
अर्वव्यरस्रांमध्ये कायमच कुरघोडी सुर् असते. या
तिाराच्या पा््श्वभूमीरर चीनने भारताकडे मैत््ीचा हात
पुढे केला आहे. चीनने भारताकडून अरधकारधक रस््ू
खरेदी करण्याची आरि व्यापार सहकाय्ावला चालना
देण्याची इच्छा व्यक्त केली आहे. बीरजंगमधील चीनचे
भारतातील राजदूत झू फेहॉन्ग म्हिाले की, भारत आरि
चीनने नरीन व्यापार संधी शोधल्या पारहजेत. भारतीय
उद््ोगांना आता रचनी बाजारपेठेत आपले स्रान रनम्ावि
करण्यची संधी चालून आली आहे. यातून काही
रषा्ंप्ासनू दोनह्ी दशेांतील तिार रनरळणय्ाची शकय्ताही
व्यक्त करण्यात येत आहे.
चीनची पदहल्यांिाच नरमाईची भूदमका?
गेल्या काही रष्ां्पासून भारताकडे राकड््ा नजरेने
पाहिाऱ्या चीनला आता भारताकडे हात पसरण्याराचून
पया्वय रारहललेा नाही. झ ूफहेॉनग् यानंी ग्लोबल टाइम्सला

सांरगतले की,
आम्ही भारतासोबत
व्यापार आरि
आर्रवक सहकाय्व
म ज बू त

करण्यासाठी तयार आहोत. चीनी बाजारपेठेसाठी योग्य
असलेली जास््ीत जास्् भारतीय उत्पादने आयात कर्
इक्चछतो. त्यांनी भारतीय कंपन्यांना चीनमध्ये
व्यरसायाच्या संधी शोधण्याचे रनमंत््ि रदले आहे.
भारतीय उद््ोजक आता रहमालय पार कर्न चीनच्या
ररकासात भागीदार होऊ शकतात, असेही त्यांनी म्हटले
आहे. चीननेही भारताकडून रचनी कंपन्यांसाठी रनष्पक््
आरि पारदश्वक व्यारसारयक राताररि रनम्ावि होईल,
अशी आशा व्यक्त कलेी आह.े दोन्ही देशामंधील वय्ापारी
संबंध आिखी ररस््ारण्याची चच्ाव आहे. चीनचे
राष््््ाधय्क् ्शी रजनरपगं यानंी भारताच्या राष््््पती द््ौपदी मुम्वू
यानंा संदशे पाठरनू दोनह्ी दशेानंा जरळ आिणय्ारर भर
रदला असताना हे रक्तव्य आले आहे. 

अमेदरकेदवरोधात भारत-चीन एकत््? 
डोिालड् ट््मप् यांचय्ा मिमािीला रेणार प््त्््युत््र

दिल्ली, वृत््संस्था. अमूल ब््ँड अंतग्वत
दुग्धजन्य पदार्ां्ची ररक््ी करिाऱ्या गुजरात
कोऑपरेरटव्ह रमल्क माक््ेरटंग फेडरेशन
रलरमटेडने गेल्या आर्रवक रष्ावत त्यांच्या
उलाढालीत ११ टक््े राढ नो्दरली. सर्व
शे््िीम्धये् वह्ॉल्यूममधय् ेराढ झाल्यामळु ेकपंनीची
उलाढाल ६५,९११ कोटी र्पयांपय््ंत राढली.
अमूलचे व्यरस्रापकीय संचालक जयेन मेहता
यांनी ही मारहती रदली. २०२३-२४ मध्ये
जीसीएमएमएफची उलाढाल आठ टक्क्यांनी
राढनू ५९,२५९ कोटी र्पये झाली. मेहता मह्िाले
की, २०२४-२५ या आर्रवक रष्ावत आमचा
महसलू ११टक्क्यानंी राढून ६५,९११ कोटी रप्ये
झाला. आम्ही सर्व उतप्ादन श््िेी्मधय् ेदहुरेी अकंी
राढ साध्य केली आहे. 

अमूल ब््ँडचा महसूल
९०,००० कोटी 

वय्वसाय ११ %िी वाढला

पीपीएफमध्ये नॉममनीचे
तपशील मोफत अपडेट 

२ आंतरराष््््ीय फर्स्सची
हल्िीराममध्ये गुंतवणूक

वय्वसायवाढीवर 
रेणार भर :
टेमसेकचीही 
गुंतवणूक

\दिल्ली, वृत््संस्था. स्नॅक्स आरि गोड
खाद््पदार्व उत्पादनासह ररक््ी करिाऱ्या
हलदीराममध्ये आिखी दोन कंपन्यांनी गुंतरिूक
करण्याचे रनर््ित केले आहे. अल्फा रेर ग्लोबल
आरि इंटरनॅशनल होक्लडंग (आयएचसी) कंपनी
यांनी हलदीराममध्ये गुंतरिूक करण्यास रस घेतला
आहे.
याआधी टेमसेक यांनी हलदीराममध्ये १० टक््े
रहसस्देारी जरळपास १ अबज् डॉलस्वना खरदेी कलेी
होती. टेमसेक रसंगापूरमधली गुंतरिूक फम्व आहे.
नव्या व्यरहारांतग्वत इंटरनॅशनल होक्लडंग कंपनी
आरि अल्फा रेर ग्लोबल यांनी एकर््तत ६ टक््े
इतकी रहस्सेदारी घेण्याचे रनर््ित केले. यानंतर
हलदीराम स्नॅक्स फूडचे बाजार मूल्य ८५ हजार
कोटी र्पयांरर पोहचिार आहे. यायोगे पॅकेज फूड
क््ेत््ातील सर्ावरधक मूल्याची कंपनी म्हिून आता
हलदीरामची ओळख होिार आहे. अल्फा रेर

ग्लोबल ही आंतरराष््् ्ीय गुंतरिूक फम्व असून
इंटरनॅशनल होक्लडंग कंपनी ही सुद््ा संयुक्त अरब
अरमरातमधील मोठी गुंतरिूक फम्व आहे. या दोन
कपंनय्ाचंय्ा गुतंरिकूीनतंर आता हलदीराम कपंनीला
आगामी काळात अमेररका आरि मध्य आरशयातील
व्यरसाय ररस््ाराकडे लक्् द््ारे लागिार आहे.

\मुबंई, वतृ्स्संथ्ा. ऑनलाइन फडू रडरलवह्री कपंनी झोमटॅोन े६००
पेक््ा जास्् कम्वचाऱ्यांना नोकरीरर्न काढून टाकले असल्याची
मारहती उपलब्ध झाली आहे. गेल्या रष्वभरामध्ये या कम्वचाऱ्यांना
कपंनीन ेसामारनू घतेल ेहोत.े झोमटॅोन ेरदललेय्ा मारहतीनसुार कसट्मर
सपोट्व एक्कझक्युरटव्ह म्हिून रष्वभरापूर््ी सामील झालेल्या ६००
कम्वचाऱ्यांना कंपनीने काढून टाकले आहे. सदरच्या कम्वचाऱ्यांना
झोमॅटो असोरसएट एक्सलरेटर ि््ोग््ाम अंतग्वत काम करण्याची संधी
रदली होती. परतं ुएक रषा्वचय्ा आतच कपंनीन ेकम्वचाऱय्ानंा कोितीही
पूर्वनोटीस न देता बाहेरचा रस््ा दाखरला आहे. 

झोमॅटोने दिला ६०० कम्मचाऱ्यांना नारळ 

शेअर बाजारात घसरण सेनसे्कस्, निफट्ी
निर््ेशांक कोसळले

\मुंबई, वृत््संस्था. ट््म्प यांनी
जगातील सर्व देशांरर टॅररफ हल्ला
केला आहे. बुधरारी रात््ी त्यांनी
भारतारर २६ टक््े आरि चीनरर
३४ टक््े शुल्क लादण्याची घोषिा
केली. यानंतर गुर्रारी शेअर
बाजारांमध्ये घसरिीचा कल रदसून
आला. मात््, बाजार रदरसाच्या
रनचांकीरर्न साररला. रनफ्टी ८२
अंकांनी घसर्न २३,२५० रर बंद
झाला. सेन्सेक्स ३२२ अंकांनी
घसर्न ७६,२९५ रर बंद झाला
आरि रनफ्टी बँक २४९ अंकांनी
राढून ५१,५९७ रर बंद झाला.
अमेररकेचे राष््््ाध्यक्् डोनाल्ड ट््म्प
यांनी भारतारर २७ टक््े शुल्काची
घोषिा कलेी आह.े तय्ामळु ेआयटी,
ऑटो, मेटल आरि ऑइल अँड
गॅस शेअस्वमध्ये जोरदार ररक््ी
रदसून आली. दुसरीकडे फाम्ाव,
युरटरलटी, पॉरर आरि टेरलकॉम
शेअस्वमध्ये राढ झाली. अमेररकेने
सध्या फाम्ाव क््ेत््ाला शुल्काच्या
बाहेर ठेरले आहे.
बीएसईरर रलस्टेड कंपन्यांचे
एकूि माक््ेट कॅप ३ एर््िल रोजी
४१३.३१ लाख कोटी र्पयांपय््ंत
राढले आहे, जे त्याच्या मागील
ट््रेडंग रदरशी मह्िज ेबुधरार, २
एर््िल रोजी ४१२.९८ लाख
कोटी र्पये होते. अशा ि््कारे,
बीएसईमध्ये रलस्टेड कंपन्यांचे
माक््ेट कॅप आज सुमारे ३३,०००
कोटी र्पयांनी राढले आहे. रकंरा
दुसऱ्या शब्दांत, गुंतरिूकदारांच्या
संपत््ीत सुमारे ३३,००० कोटी
र्पयांची राढ झाली आहे.


